FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

STELLAR INVESTMENTS LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor Stellar Investments Limited

2. | Date of incorporation of corporate |12.08.1980
debtor

3. | Authority under which corporate Registrar of Companies, Delhi
debtor is incorporated / registered

4. | Corporate Identity No. / Limited U67120DL1980PLC010758
Liability Identification No. of
corporate debtor

5. | Address of the registered office Registered Office: 16/121-122, Jain Bhawan Faiz Road,
and principal office (if any) of WEA Karol Bagh, New Delhi — 110005
corporate debtor

6. Insolvency commencement date | 24.02.2022 (Order was received vide email dated
in respect of corporate debtor 25.02.2022)

7. | Estimated date of closure of 23.08.2022 i.e. 180 days from Insolvency
insolvency resolution process Commencement Date

8. | Name and registration number of | Mohd Nazim Khan
the insolvency professional acting | Reg. No. IBBI/IPA-002/IP-N00076/2017-18/10207
as interim resolution professional

9. | Address and e-mail of the interim | Address: MNK & Associates, Company Secretaries,
resolution professional, as G-41, Ground Floor West Patel Nagar, Delhi-110008
registered with the Board Email: nazim@mnkassociates.com

10.| Address and e-mail to be used for | MNK & Associates, Company Secretaries, G-41,
correspondence with the interim Ground Floor West Patel Nagar, Delhi-110008
resolution professional E-mail id: nazim@mnkassociates.com;
cirp.stellarinvestments@gmail.com

111.| Last date for submission of claims | 10.03.2022

12.| Classes of creditors, if any, under | No Class of Creditors could be ascertained at this stage.
clause (b) of sub-section (6A) of
section 21, ascertained by the

interim resolution professional

13.| Names of Insolvency Professionals | No Class of Creditors could be ascertained at this stage
identified to act as Authorised accordingly no Authorized Representative is proposed.
Representative of creditors in a
class (Three names for each class)

14.| (a) Relevant Forms and (a)WEB LINK: https://ibbi.gov.in/home/downloads
(b) Details of authorized (b) Not Applicable in view of Column 13
representatives are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-V, has
ordered the commencement of a Corporate Insolvency Resolution Process of the Stellar
Investments Limited on 24.02.2022.

The Creditors of Stellar Investments Limited are hereby called upon to submit their
claims with proof on or before 10.03.2022 to the Interim Resolution Professional at the
address mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All
other Creditors may submit the claims with proof in person, by post or by electronic
means.
AFinancial Creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of Authorised Representative from among the three Insolvency Professionals
listed against entry No.13 to act as Authorised Representative of the class in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Mohd Nazim Khan
Interim Resolution Professional
IP Regd No.: IBBI/IPA-002/IP-N00076/2017-18/10207
Date: 25-02-2022
| Place: New Delhi
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E-AUCTION SALE NOTICE

L 1 [ |
L] " L]
Date and Time of E-Auction: 15.03.2022 AT 11:00 AM TO 04:00 PM
2022789 Bathinda Railway Road All that part and parcel of Residential plot measuring 237.50 Sq yards (4,75 Biswa) situated at Street opposite Govi. Elementary School, Plot no 111 towards 01.04.2016 Rs. 14.10 Lacs
107 = Multania road, Bathinda hanibg 4.75/61 share of property measuring 3 Bigha 1 Biswa, Khasra No. 4680 min{2-2), 4678/2 min{0-19), khewat khaton| no. Rs. 205617.06 R 141 Lics
| PUNBO753BALAJIOY | Balaji Trading co. | 328/2604 & 329/2608 i.e 4,75 Biswa, jamabandi 1997-98, Patti Jhutti, multania Road, Bathinda purchased vide sale deed no 7552 di. 03.11,2003 within the | Intt. and Charges w.e.f. 01.04.2016 :
TTT3-01T04 registration Sub-District, bathinda, District Bathinda bounded by as per Sale dead in tha namea of Vinod Kumar 5/0 Chhajju Ram East: 30°-3" Strrat of Multaina ﬂﬁ.ﬂ#.?ﬂﬁ 15.03.2022
Road. West- 30 plot North: 72 9:Plot South 73 4" Plot.  (Type of Possession : Symbolic Possession)
2022790 Bathinda Bank Street Commercial Plot measuring 557 .25 Square Yards situated at GT Road Near TVS Service Centre Opposite Krishan Prem Sarovar Mandir, Bathinda vide RTD no 29.04.2021 Rs. 150.76 Lacs
108 : 12877 dated 17.03.2004, ETD MNo. 12878 dated 17.03. 2004, BRTD No. 13267 dated 29.03.2004 and BTD Mo. 6000 dated 25.08.2011 in the name of Sh. Rs. 55976285.52 Rs. 15.08 L
PUNBO0S0ASQUARD A Saute Chaaiie Rocinty Yashpreet Singh (Type of Possession: Symbolic Possession) Intt. and Charges w.e.f. 01.04.2021 8. 15.00 Lacs
TT173-01743 14.10.2021 15.03.2022
DATED: 26.02.2022 PLACE : BATHINDA AUTHORISED OFFICER, PUNJAB NATIONAL BANK

~tIndiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

A
e T

REGD: OFFICE:-PLOT-15,6TH FLOOR, SEC-44, INSTITUTIONAL AREA, GURUGRAM, HARYANA-122002
BRANCH OFFICE :Shop No.6, Upper Ground Floor, C.R. Mall, Church Road, Ram Nagar Colony, Agra 282002 Uttar Pradesh

POSSESSION NOTICE FOR IMMOVAEBLE PROPERTY

Whereas, The Undersigned Being The Authorised Oficer Of The India Shelter Finance And Corporation Ltd, Under The Secunfisation
And Reconstruction OF Financial Assesis And Enforcement (security) Interest Act 2002 And in Exercise OF Power Conferred Under
Section 13(2) And 13(12) Read With Rule Of The Security Interest (enforcement) Rules, 2002 isaued A Demand Motice On The Date
Woted Againat The Account As Mentioned Hereinafter, Calling Upon The Borower And Also The Owner Of The Propertylsurety To
Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property And The Other Having
Failed To Repay The Amount, Motice Is Hereby Given To The Under Noted Borrowers And The Public In General That The Undersigned
Has Taken Symbolic Possession Of The Propertyfies Described Hersin Below In Exercise Of The Powers Confermed On Him/her
Lnder Section 13(4) Of The Said Act Read With Rutes 8 & 9 Of The Said Rules On The Dates Menboned Against Each Account, Now,
The Borrower In Particular And The Public In General Is Hersby Cautioned Nod To Deal With The Propertylies And Any Dealing With
The Propertylies Will Be Subject To The Charge OF India Sheller Finance Corporation Lid For An Amount Mentioned As Below And
Interest Thereon, Costs, Elc,

Name Of The Borrower’Guarantor Description Of The Charged | ;
Sl. | (owner Of The Property) & Loan | Morigaged Property(all The Part & ME]:“E: E:E::%’;?;‘:’m Sg::ehﬂfc
Mo. Account Number Parcel Of The Property Consisting Of) Beinand Notice Pencunsing
1 |Saroj Wio Ashok &ashok Kumar| Al That Piece And Parcel Of Property |Demand Notice 21.10.2021 H—02-2022
Sagar Reside Atplot Mo 82 Kh Mo193| Bearing Plot Mo 92 Kh No13 Jai Shiv [Rs. 4.51,524.24)- {nupees Four
Jai Shiv Yihar Colony Mouza Manpur| Wihar  Colony., Mowuza MNanpur Mai [Lac Fifty One Thousand Five
Mai Aawadi Tehsil Agra Agra Uttar| Aawadi Tehsil Agra, Agra Utlar Pardesh [Hundred Twenty Four And
Pardesh 262010, Utar Pradesh 282010 Twenty Four Paizeldue As On
LoanAccountMo. CHL100003146 | East- Plot Mo. 91, West- Plot No. 83, [31.10.2021 Together With
North- Plot No. 73, South- Plot No. 18 |Interest From 01.11.2021 And
Fit'¥Wide Rasta & Exit Other Charges And Cost Tl The
Date Of The Paymant.
PLACE: AGRA DATE. 26.02.2022 FOR INDIA SHELTER FINANCE CORPORATION LTD
{AUTHORIZED OFFICER)

For Any Query Please Contact Mr. Manoj Kumar Gupta (+91 8319542850), Mr. Alok Kumar Sharma (+31 982659T104) &
Mr. Ajay Gupta (+91 T906826375)

YT w5y uArE !

punjab national bank

the name you can BANK upon!
Branch Office :- Charkhi Dadri

POSSESSION NOTICE (For Immovable Property) [See Rule B[1)]

Whereas the authorized officer of the Punjab National Bank under the Securitization and
Reconstruction of Financial Assets and Enforcement of Securily Interest Act 2002, and in exercise of
powers conferned under section 13{12) read with rule 3 of the Security Interest (Enforcement) Bules 2002
issued a demand notice on the dates mentioned against each account and stated herein after calling
upon them to repay the amount within 60 days from the dale of said notice

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken possession of the property described herein below
in exarcise of the powers conferred on him/har under Section 13(4) of the said Act read with rule 8 of the
said rule, on tha dates mentioned against each account.

The borrower's attention is invited to provision of sub-section (8) of section 13 of the Acl, in respect of
bme available io redeem the secured assets.

The borrowers in particular and the public in genaral is hareby cautioned not to deal with the property
and any dealing with the property will ba subjact to the charge of Punjab Mational Bank, for the amount
and interest thereon, given below:

ﬁamu u;f tﬁu

Description of Dateof | Dateof | AmountOls
Account |/ [Borrower) property demand |possession as par
& Gurantor mortgaged notice Demand Notice

Mr. Dharamveer S/o|EM of Property measuring (200 Sq.|20.12.2021| 21.02.2022 |Rs. 18,03,687/-
Jagdish Parsad & Smt|Yds). situated at near to APS School and Om Shanti Bhawan |(Rupees Eightean
Rita Devi W/o Sh.|Called back side Delhl Road at Gali No. 3, Prem MNagar in{lakhs Three
Dharamveer at H.No.|ward no. 3, Charki Dadri 127308, standing in the name of[thousand Six
113, Gali No, 3, Prem|Smt. Rita W/o Sh. Dharambir S/o Sh. Jagdish Parsad.|hundred Eighty
Nagar, Ward No. 6,)Bounded by: North: House of Other, South: Streal, East: Plot|Saven only) as on
Charki Dadr - 127306 of othar, Wast: Plot of Balaji Mandir wala. 31.10.2021 with

furthiar inlerast, legal charge and othar expansas untll payrmant in full (herdnafber referred 1o at tha “sacured dabt™)
Dated: 21.02.2022 Placa: Charkhl Dadri Authorized Officer, Punjab National Bank

Sale of Assets under Insolvency and Bankruptcy Code, 2016
E-Auction Sale Notice

Dev Denso Power Limited (In Liquidation)
Liquidator: Mrs. Pooja Bahry (IP Regn. No: IBBI/IPA-003/IP-N00007/2016-2017/10063)
Email: liquidation.devdensopower@gmail.com, pujabahry@yahoo.com

Date and Time of Auction: Wednesday, 30 March 2022 from 11:00 am to 1.00 pm

Modice is hereby given thal the Hon'ble Nationad Company Law Tribunal, Principal Bench, Mew Dealhi, had ordered the commeancamant of
liquidation of MUS Dev Danso Power Lid vide arder dated Bth Saplamber 2021 (recenved on DBDS2021) under Seckion 33 el the Code.

Thiz notice is regarding Sale of Assets and Properties owned by W's Dev Denso Power Ltd (in Liquidation) (CIN LT42000DL 1957 PLCDETZ96)
fonming part of the Liquidstion Estate by the Liquidator, appointed by the Honole National Company Law Tribunal, Principal Bench, New Delhi
vide order dated Gth Seplember 2021,

Offers are hereby invited Trom interested persons/participants to be submitted onfine through e-auction platiorm
hips:inclauction.auchanigermed bafora 28 March 5022 upto 5 P, for the sale of the following Assads in possaession of the Liquidalor on "As is
where is basis”, “As is what is basis”, "Whatever there is basis” and "Without recourse basis”. As per following delais:

Schedule
Lot . Reserve |EarnestMoney] Bid | e-Auction Date & Time |Last Date of|
No. Description of the Assets Price (Rs) | Deposit | Increment {with unlimited | Submission
("EMD") Rs | Amount Rs|extension of 5 min each] EMD
g |1 FC3-41B, First Floor, Ansal Plaza, Sector 1, Valshak.| 3581 304 188,130 100,000 | 30 March 2022 from | 28 March
" | Ghaziabad, Measuring 714 3q Feet (super Area)/ 503 Sq 11:00 am to 01.00 pen | 2022 irljltﬂ-

Feet (covered Area), Standing In The Name Of M's Dev 5P
Denso Power Lid
1 F {5 44 A, First Floor, Ansal Plaza, Sactor 1, Vaishas,

2. | Ghaziabad, Measuring 498 Sq Feet (super Area) 367.91| 2693268 | 269,327 | 1.00.000 1{'?[':3‘3’“"12”;2 E‘““ g,?ﬁ"ﬁl
S Fest (covered Ama), Slanding In The Mame Of Mis -00"am o 01.00 pm 500
Dav Densa Pawar Lid

3 FURNITURE AND FIXTURE! QFFICE EQUWIFMENT! &,a00 30 March 2022 from | 28 March

" |MACHINARY! INVENTORYS STOCKS IN THE MAME OF| 74,858 7,486 11:00 am 10 01,00 prm | 2022 upta
M!S DEV DENSOPOWERLTD 3 P
&1 ather Azsats of tha Company mcluding Financial Asssts 30 March 2022 from | 28 March

4. || Debiors | oher Receivables! Hypothecalion of bock dsbis| 99.38.885 | 993,889 | 1.00.000 | yogn = 'on e | 2022 upto
(s raflectad in the sudited Balanca Shee! of tha Corporals 3 PM
debtar), excluding Cash and Bank Batances

*Kindly note the Tender Bid Document ragarding the Details of Assats being sold in Lot 3 and 4

Terms and Conditien of the E-auction are as under-

1, E-Auction wil be conducted on "AS |3 WHERE IS, "AS IS WHAT 15" and "WHATEVER THERE I3 BASIS" through approved senice provider WIS e-
pracuremant Technolegies Limiled {Auchon Tigar).

2. The Complabe E-Auction procass documment’ E-Auclion process Mesmorandum containing detais of the Assalz onling & aucion Bid Form,
Declaration and Undertaking Form, Affidavil, General Terms and Conditions of online auction sale are available on website
https:Inchtauction.auctiontiger.net. Contact: Mr. Ram Prasad Sharma : 8000023207 ; 075-68136803) 079-681 36855, 6351806834, | a-mailid:
rarmprasadiawciontiger el supportiauctoniger,rat (On gomng Lo the brk bilps:inelEuchon awsciontigennet! badders wil have 1o seanch for the
menticned comgany by using either one of te two oplians, (1) Company's name Dev Dense Power Lid (in Liquidation) or by, {if} State and property
bype. The sale shall ba subpact tolems & candilion s carlained in the tendar documant which & availabéa on tha wabesiz of tha auclion agancy and alsa
can be obtained from the Liguidator

3, Theintending bicklers. prior o submiting fhesr bid, showid make their independent inquiries regarding the titke of propesty! asset, dues offocal taxes,
elaclricity and waler chamas, mainbaranca chargas, if any and inspect the proparhy gssef at ther own expensas and salisfy themselves. The
properies mentoned atove can be inspected by the prospective bidders at the site with prior appaintment, contacting Mrs Podja Bahrg: +91-
Q10776

4. The mtending hiddars are required o deposit Earmest Monsy Deposit {EMDY amound aither through DOVMEFTRTGS in the Account of "Dev Denso
Power Lid- in Liquidation”, Account No.: 071505001 547, ICIC] Bank, New Rohtak Road, New Dedhi-110008, IF5C Code - ICICO0007THS, drawn
on any Scheduled Bank, payable gt Deki

5. The intemding bidder showld submit the avidence for EMD Deposif and Request Letter for parficipation in the E- Auction along with Seif
atfested copy of (1] Proof of Identification (2} Current Adoiress- Proof (31 PAN card (4] Walid e-mail 1D (5} Landline and Mabile Phone nummbar
(Gl Affidavit and Undariaking, regarding Eligibility wnder Section 294 of 18 [7) Bid Application Form and Registration Form (8] Deciaration
by Bidder, Ihe formnats of these can be taken fom Se Comolete E-Auction procass docurnent. These documents shoud reach e office of the
liquidator ar by E-mal, at e address given below before 5:00 PM of 28 March 2022, Interested baddars will have to upkad their KYC documends
giang with the EMO submizsion delsils on hitps:inclauctionauctiontiger.net before 5:00 PM of 28 March 2022.

6. Tha Mama of the Eligibla Biddars wil be idenlified by the Liguidalor ba participate in s-auction on e paral (hitps:inchauction auctiontiger.net).

Thee=aticion servica prostder (AUction tger) will provide Liser id and passaond by email ioeligible biddars,

In case, a hid & placed in the last 5 minutes of the dosing time of the e-aucton, the closing ime will automatically get extended far 5 minuses with

unlimetad extension. The bidderwho submils tha highest bed amaunt (nol below the resenda pnca) on coswre of e-Awclion process shall be declared as

the Successful Bikider and a commurication 1o thal effect wil be issuad thvough electoms mode, which shall be subject 1o approval by the Liguidator,

8, The EMD of the Successid Bidder shall ba retained towards pan sale consideration and The EMD of unsucoessful bidders shall b= refunded, The
EMD shall npd bear any intarest. The Liquidator wil i=sue a Letter (o the Succassful Bidder and the Successful Biddar shall have bo degosit the
balanca amount (Successiul Bid Amounl - EMD Armaunt] within nirety days of the date of such dermand. On the ciose of the auction, ha highest
bidder shall b= invited 1o provade balance sale consideration within ninety days of the date of such demand, Paymends made after thiy days shall
aliract interest al the rate of 12% and furlhar the sale shall be cancedad i tha paymand is nol recaived within ninaty days. Dalault in dapast of tha
balance amount by the successful bidder wihin the time liml would entail fofefure of fie entire amount deposied (EMD + Ary Other Amount] by the
Succassful Bidder, As per Income tax nabes TOS @1% aof auclion purchese price is payable by the succassful avction purchasar, if the purchass
prica & mare han Bs. 50 Hlacs

9. The Successful Bidder shall bear the applicabée stamp duliesitransfer charge, fees el and all he stalutory | non- sialulory dues, taxes, rales,
gagessment charpas, feaes eic, inrespect of the property’ asset put on aucian. Ay siautary and other duss payeble end due an property | assef shall
be bame by purchaser as per the provisions of applicabila law. The panding Mantanancal Elecincly Ceslal dues ele are 1o be barme by [ha purchaser
regaring the Detals of Assets being soidin Lot 1 and 2

10, The particulars in respact of the Assat spedified in the Schedue herzin above, have bean statad io the best of the informabion and knowledge of the
undarsigned, who shall howaver nal be respansibla lor ary armar, misslatemnent o omission in fhe said parliculars. The Tenderan(s) [ Diferarz) J
Prospective Bidden(z) fPurchasens) are hersby notfed that the sad above Agsets will be sokl with e Encumbrancas and dues payable to Statutony
Authoriby [ any] and are also requasted, in their own irerest, 1o salishy imsed | flemsalves! itsalf wih ragard o the above and other ralewant dedails
perlaring o e above memtoned Assels belore submitling fe lenders

11. The Liguidator has the absolute ight toacoept or rejectany or 3@l ofer(s) or adpumipostponelcancel the e Auction orwith draw any propertyf asset or
paortipn thereaf fram the awuction proceeding at any stage without assioning eny reason feseod and without furnishing any furdher nolice ar reasons
thread

12. Thi sale certificate’agreement will be isswed in the nante of the successiul bkdder only-and will nod be esued in any ofher name

13 The sale shak be subject fe prosisions of Insohency and Bankruplcy Code, 2016 and requiations made theseunder,

14. The Elighble Bidders, parficipating in the E-Auction, wil hawa o bid for &l least the Resarve Price, and increase their bad by & minimum incremental
amowntas mantioniad above in tha Schedula tablk, POOJA BAHRY

Liquidator of Dev Denso Power Limited (in Ligquidation}

IP Regn. No. IBEVIPA-003AP-NODOOTI2016-201711 0063

39127, Prabhat Road, Mew Rohtak Road, New Delhi-110005

Email: liguidation.devdensopower@gmail.com, pujabahry@yahoo.com

==

Date: 27 February 2022

fi-nﬂnci“.ep. .in

Place: Delhi

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be

"EI 600/1 University Road, Hanuman Setu Mandir, Lucknow
i (Area of Jurisdiction, Part of Uttar Pradesh)

I Date: 25.01.2022
Summons to defendants under Section 19(3) of the Recovery of Debts
due to banks and financial Institutions Act,1993 read with Rules 12
and 13 of the Debts Recovery Tribunal (Procedure) Rules, 1993.

held respons|b|e for such Original Application No. 151 of 2021
Contentsl nor for any loss or AXIS BANK Vs SMT. PUSHPA DEVA

damage incurred as a result of To,

associations or individuals No.-14, Village ltua Khushhal, Post Baheri, District- Bareilly, U.P.

.. P | O US—— DEFENDANT
advertlszlng. In Its newspapers In the above noted Original application you are required tq
or Publications. We therefore

file reply in Paper Book form in two sets along with documents ang

recommend that readers affidavits (if any), personally or through your duly authorised agen

make necessary inquiries or legal practitioner in this Tribunal, after serving copy of the same

before sending any monies or on the applicant or his counsel/duly authorised agent afteq

entering into any agreements publication of the summons, and thereafter to appear before the

. . . Tribunal on 29.04.2022 at 10.30 A. M. failing which the applicatior
with advertisers or otherwise
acting on an advertisement in

shall be heard and decided in your absence.”
Registra
any manner whatsoever. Debts Recovery Tribunal, Lucknow

[- HDFC BANK Legal Cell
We undarstand your warld Plot & 31, Najafgarh Industrial Area, Tower-A, 15t Floor, Shivaji Marg, Moti Nagar, New Delhi - 110015
DEMAND NOTICE

DEMAND MOTICE UNDER Sec 13(2) OF THE SECURITISATION AND RECOMSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2001,
The Ellowing borrowers & co-barmowers availed the below mentionad secured keans from HDFG Bank Lid, the loans of below mentioned
bormowers & co-barrowers have bean secured by the mordgage of their respective prapedies. As they hava failed bo adhare to the lems &
conditions of the respective ioan agreements and had become irmequiar, their loans were classified as NPA's as per the RBI guideines. Amounls
dug by them te HOFC Bank Lid are menticned in the foliowing 1eble and further intarest on the said amounts shall alse be payable as apolicabls
and tha sarme Wik ba changed with afest Trom their respective datas.

Loan Loan availed Harme of Borrowers & Outstanding as per Details of Date
Alc Ha { Prodhuct Co-bormowars! Morfgagor 13[2)Motice Date Sacured as Assats of NPA
82117555 Loan Ageinsi |1, Mis Fadhe Radhe Trading Co. Rs. 2041 A7~ | Property No, 1 :» Upper Ground | 08,1121
Progarty [Barrower) Through Iks Proprietor| as an 13.01.2022 |Floor  Without Roof Righlt Of
Mr. Lowesh Batra { Notice Date: | Property Mo. 87, Area 32 Sq. Mirs.,
2. MrLewesh Batra (Co-Barrower & 15.01.2022 [ In Pocket =15, Secior-24, Sieated In
Mortgagor) S-.'L'-E:h.ﬁ:ajssh Balra The Layout Plan Of Rohini
3N Lalie Uew {Go-Domower) Residential Scheme. Rohini, Dethi
Win Sh, Lokesh Salra {property Owned By Mr Lokesh
Batra). Property No. 2 :- Upper
Ground Floor Without Roof Right Of
Property Mo, 98, Area 32 5q. Mirs.,
InPocket -15, Sacipe-24, Sduated In
The Layoul Plan Of Rohini
Residential Scheme, Rohini, Deli
{property Owned By Mr. Lokesh
| Batra).
1127802000 Crapline 1. Wz Royal Printers {Bomower) Rs. 3388 458/~ | DDA Built Up Flat No. 154-8, Cat-| 30.04.20
450 Overdrafl £ Mr. Ajay Sareen [Since| ason 3001.2022 [MIG, Block & Pockeat-DG-2, Situabed
Facility Deceased) Represanted through ! Motice Date: | At Vikas Purl Residential Scheme,
Legal Helrs st Fab 2032 | Mew Delhi. Bounded As Under, -
2. (a) I'n.1r&_ Maanakshi Sarean Wio East - Other Flat, Wast - Open, Narth
LateAjay Sareen - Enfry, South  Other Flat
2.(b) Mr. Garv Saresn . Sio Late Ay
Sareen
20c) Ms. Pavani Saregn Dio Lake
Ajay Sareen
3. M Mijay Saresn  (Co-Borrower)
S/o 5h. Raghunath Sarsen
B12T2704 | LoanAgamst |1 Mrs. Suresh Adhana (Bosrower) 84 43 700000  Property Mo. 1 : - House Mo, 1674, | 31.05.21
Progarty Wio Shri. Rampal SmghAdhana | as on 30.01.2022 | Measuring 180 Sg, Yds., Sector-3,
CFTFTET] Loan Agansi |2, Mr. Rampal 3ingh Adhana { Molica Date; | Urban Estate, Tehsil- Bafabhgarh,
Progerty [Bormower & Morigagor) S'o Shri Mt Fab 2022 |Districi-Faridabad, Haryana.
E20000S Drapline Sukhan Lal Adhana Bounded As Under; - East | F Mo
E2{157 Overdraft |3 Atas Comned Private Limiled 1675, Wesl : P. No. 1673, Norh
[Barmowar) Through ks Direclor Ofher Properfy, South : Road
Mr. Rampai SinghAdhana Pr Mo. 2 : - Unit Bearing Mo,
21 & 201-A, On Second Floor,
Super Araa OF T17 69 3q. FL in The
Living Shyla Mall, Siualed At Local
Shaopping Cenlre In Jasala, In
Pocket-5. New Deshi.  Bounded As
Under:- East:Passage, West: Open,
Worth : Open, South: FlatNo. 202

Sinca the nofices sent to e in the address in which vou criginally reside | carmy on business | personally works for gain has not refemed b us, we
gre onsirained fo cause this natice pubished, You are hereby called upon u's 132) of the above Act to dischargs the above mentioned liabdity
with confracted rate of interest thersupon from their respective dates and other costs, charges etc. within 60 days of this notice failing which the
Bank will be exescising a8 or any of the Aghts u' Sec 13(4) of the above AcL You arealso put i nolics that as per tenrs of Sec 13013) of the above
Al you shall nol transter by 2ale, laasa or alhareise the alsresald secuned assels.

Date: 27.02.2022, Place: New Delhi For HOFC Bank Ltd., Authorised Officer

Regisiered & Corporate Office Yas Bank House, Off Western Express Highway, Saniakruz East, Mumbsi- 400055
m Website www.yesbank.in :  Email:- communications@iyesbank.in : CIN: LG5190MH2003PLC143243
Regional Office At: Bih Floor, Max Tower, Sactar 168, Neada, ULP- 201301

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

(Under Rule 8 (5) read with B(6) of the Security Interest (Enforcement) Rules 2002)
E-Auction Sale nolica for sale of enmovable assats under ihe Securilizabon and Raconstruclion of Financial Assats and Enforcement of Sacurily
mEerasiAcl 200d read with prowiso bo Rubs BE) of tha Securily Inberast (Enforcement) Rules, 2002,

Motice (= hereby given 1o the public ik geraral and in parlicular to borrowes(s) | Guarantons) and Legal Heirs thal the below described immovable
progarty &l 5. Mo. 01 morgagadicharged 1o the Yes Bank Lid.("the Sacured Creditor™), lha possassion wharaol have besn taken by the
Auhonzed officer of the sacured craditor, will b2 sald on March 31, 2022 “As s where is”, "As is whet is”, and "Whataver thereis ® for reompveny of
Rs. 20,58,38 424/- (Rupess Twenty Crore Fisty Eight Lakh Thirty Eight Thousand and Four Hundred Forty-Two Only) due a5 on March 31, 2021
together with further interests, cosle, charges and expenses thereon, due to the secued craditor from (1.) Mis Star Pet Trading Pyt Lid.
Through its Director [*Borrower™) [2) Mr. Jasvinder Singh (Morigagor & Guarantor) (3) Mrs. Harmeet Kaur [Guarantor & Lagal heirs of
Late Jagmohan Singh Joly} {4) Mrs. Eesha Singh (Mortgegor & Guarantor) (5] Mrs. Amarjit Kaur Jolly [Guaranior & Legal heirs of Late
Jagmaohan Singh Jolly) & (6] Mis, Groom Properties Pvi. Lid, (Morigagor), throwgh its Directer (hereinafter parties No, Z o6 are collectvely
referred o s *Guarantors™),  The detail regarding the description of propenies, reserve price (below which the progerties will notbe sold) and the
earmest maoney deposit are mone particularly stated in the table besow,
Sr. Deseription OF The Morigaged Properiy

Type of Possession

M. As Per Documents FhysicallConstrusciive) Themoes Exice yH

i, | Entire Secand Floor Pertion {wilh comgdela roof rights) aleng with two Physical Rs.3,95,00,0004 | Re, 39,50,000/.
servanl quarters constrected on plol of land bearing no. 21, in Block - 5, {Rupeas Three | (Rupess Thirty
Measuring 300 Sq. Yards, Siluated at Greater Railagh, Part = I, Kew Crore Ningty Fiva | Nine Lakh Fifty
Drelhi-110048, along with 23% undivided on indivisible free hold rights in Lakh Only) Thousand Only)
land undemeath (As per sale deed dated 27,06 2003). Boundaries:- Morth
-Plotno. 5-19, West- Service Lane, South- Plolno. 3-13, East- Road

TERMS AND CONDITION OF THE SALE OF IMMOVABLE PROPERTIES BY WAY OF E-AUCTION:

inspection of the properties: Interested parties may inspect the properties on March 15, 2022 between 1130 AWM to 4200 PM

Last date and fime of submitting EMD: March 30, 2022 up to 5:04 P

The Auctian Sale wil be "Online E-Aucticns Bidding® frocugh YBL's approved senvice praviger, Mis  E- Procurement Technofogies Liméed hewving its
Office a1 8-704-T05, Wall Street -8, Opp. Orent Club, Nr. Gujarat College, ERs Bridge, Ahmedabad - 360006, Gujarat, Contact for Suppert 5374519754,
Contact Parson- Rem Prasad & Chintan Bhatt, Mobile Mo 08000023297 /98735 01 B8, Land Line Mo, 07T8-68136837/80/4.3/44 and also halp line mad id
ramprasadd@auctiontigernet. chintan bhati@aucliontiger.net, suppori@auctontigerned at the web portal hitpssarlzesi auctiontigernel | also on
fuction tiger Mabie App. The auction saks will be hald on March 31, 2022 between 11:00 AM to 2:00 PM w#h auic-exlensions for 5 {fva) minules in
case bidis placed in the bt five minutes before the appoinied cosing ime,

The Bid prica 1o be submitled shallbe above the resarve pnca fmad by tha Authonzed Oficer {"A0°) and bidder shall further mmpravwa thair offer in mullipka
of g, 59,004/ (Fifty Thousand enly). The properies will not be sold below the reserde price sef by the A0, The Bid quoted below the reserve price shadl
be rejctad and tha EMD dapasited shall ba adeitad. The succassiul baddar shall have o pay 25% of the purchase amounl {inchuding Ermast Manay)
aready paid within 24 hours of the clesure of the E-Auction sale proceedings. The Balance T5% of the purchase price shal have 1o be paid within 15
(liftaen) days of e confirmation of the sale by the Bark ar suchexdendad pariod as agreed upen inwrifing by and solely al the dscralion of tha A0, Taling
which tha bank shall foefiait amounts slready peididepesied by the purchaser, Bidders are advice to vish the said websita k.in for Bad forms
and daltaied tems and condition of the sale belone submiltng thair bids and participating in the proceadings.Bids shall be submitted online only in the
prescribed format(s) with relevant detsds duby filled in, Sid=s suamittad in any other formatincomplete bids are kabés o be rejected.

Al Bid farms shall be accompanied by copies of fokowing BYC documens viz () PAN cand {ilAadhar cardipassport (8] Curment Addnass proof (ivivalid &
med |d [vh Cortact numbarfs imabilalanding|, alc. Scanned copies of said documants shall ba submittad fo the emai b stated above. Earnast monay
Deposit (EMD] a3 mentioned against each property gescribed in the accompamying Sale Notioe shal be deposied through RTGSMEFTFUND
TRANSFER Lo the cradil af tha kol kewing account bafara submitling the bids anbng:-

Details
YES Bank Lid, BB CAD Dielhi Internal Account Chanakypuri Delhi
YES Bunk Lid. BB CAD Delhi Internal Account

Particulars

MName of Bank & Branch
Nome of Beneficiary
Account Mao. O EOCOI00 74

IF5C Code Y ESBMION0G Chanakyapuri, Delhi

The intarding bidder shousd submit a prool of deposit of EMD ta the bank in a format ag may be acceptable o the Bank. The Bidders should hold the
walid a-mail id as all the refevanl infoemabion from securad creditarthe service provider may be conveyed through amail anly. Prospaciive intending
bidders may confact the senvice provider on the fetail mentboned above to avail onfnedin-person training on participating in the e-auction. However,
reidher the Authonzed Officer nor the secured creditor or service provides shall be respansible for any technical lapsesipower fafure, ele.
The EMD of urswccessiul bidders will be reburnad within 7 working days from the date of closure of e-suction proceedings, The sale is subjest to
confirmatian by the Bank, i the borreweriguarantors(s) pay the entire amount due 1o the secured creditor before the appointed dafe and fime of e-
avcticn, no-sabe will be conducted. Tothe bast of knowledge and informatbon of A, noother encumbrances exst on the aforesald properties, Rowever
prospechye landars ara advised bo do [hair own due dilipence and conducl indapendant anguiras in regard o iha Bllslencumbrancas, efc. The A
shall not be hald responsile for any charga, lien, encumbrances, propery bax or any othar duas fo the Government and anybody in respect io the
aforasaid morigeqe progerty, The properties are being soéd with all the existing ard future encumbrances whather known or unknown io the secured
creditor, The -&Dias the right 1o reject any tenderterders {ior eithar of the property} or even may cancel the e-auction without assigning any reason
aaneal. Om com piance of berms of sale, A0 shall issee a oertificate of sale’ in favor of the purchaszer, All expanses ralating 1o slamp duly, registration
charges, conveyanca, VAT, TOS, alc. shall be barma by tha purchaser. The sale i subjecl io the condiions prescrbed m tha SARFAES] AclRules
2002 and the conditian mentioned above,
For any further information on the asction, ncluding inspection of the properfies, the ntended fenders may condact M. Rehit Nijhawan (A0) Mebile
Mo, +91 9350741339 belween 10:30am 4o 6:00 pron a8 working Says

SALE MOTICE TO BORROWERIGALURANTORS

Tharabowve shall be treated az Nodice tothe Cbligants to pay the sama wilhin 30 days rom the date of pubbsation

Sdl- [Authorized Officer)

Date: 27.02.2022 Place: Moida YES BANK Limited

ar Mantri

dfar

F P

We intend 1o empanel new Gold Jewel Appraisers/professionals. They will be engaped
at branches to assist in the process of Gold Jewels quality assessment and weight
measuramant, The services of the empanealed appraisers is purely a matter of Contract,
Thera would be no claim for employment by the appraiser whether part time or full time
aianr oint of time in future.

ELIGIBILITY

* Anplicant shoukd be Indian national and permanent resident of nearby area of the
branch and well established in his/her area of operations/trade/business/vocation and
Y0 compliant,

= The applicant should ba a skilled goldsmith having minimum three [3] years of
&x?erif-nt:e in the similar line of business.

= The applicant should preferably be a member of the local bullion market with proper
identification

+ The applicant should preferably possess a certificate of expenence in jewel m;tl-[inﬁ
iss0ed hf a training institute like Dept. of MSME, Gold Jewel association, Gold Smit
Assockation e,

* Preference will be given to applicants having license of Testing Gold Ornamants

+ Flexible surety depositto be made at the time of empaneimeant.

» The applicant should not have been convicled of any criminal offence and sentenced
to Emprisonment in the past. _

» The applicant should not be closehy related to any staff of the branch for which ha/she
is being empaneled.

* The applicant who are already on the panel of other Banks/H can also apply with NO
Objection certificate from the Bank/Fl. However, preference will be given to those who
qualified and interested to work with our bank exclusively.

» The Gold Appraisers will be paid appraisal fee as per the bank norms.

» Accaptancerejection of the application is at the sole discretion of the Bank and no
further cormespondance will be entertained in this regard,

# |_ast date for submission of the appbcation is 10032022

For further details and application please contact nearest Branch/Regional Office of
Unian Bank of India or our Web site www.unionbankofindia.co.in

Branch, SallD. Branch Haad confaci no.

Lucknow Bramch (0344 1)-2397538681, Lucknow Indiranagar Branch (056723983562,
Luckmaw Alkgan) Branch (060721-0041041708, Lucknow TEIiI':a?h éﬁl}ﬁ-ﬂl]-ﬂﬂﬁ‘uﬁfyﬁﬂ-ﬁh
Mohantalgan| Branch-9161481388, InﬂirHrngar Branch (15311)-89587 27381, Mankheda Branch-
BAGIIT2UGE, Alarmbagh Branch (16577}-0455339740, Gomiinagar Branch QEEELE-JIIID[IMEEI‘:.
Vikas r-.‘-aﬁgar Branch EIEI113;--'§IEI1E.:EE'53?, Lupchnow Ragajiperam LIC Shakha (21302)-
7007511515, Rai Bareli Branch {21521)-7 355458450, .ﬂ.!ch?'ana Branch (21531-81 8702023,
Chawk Branch-830990967 H-?Jaiili"—"“"" Branch (24381)-7800047029, Goemtinagar Extension
Branch (28327)-9453017507, Lucknow I'l.lr:r-shipullia Branch (31502)-8036409341)
S0ZEIBTRER, Lucknow Rai bareli shakha (35072)-%451272104, Clarks Avadh Branch-

Q440382426
REGIONAL HEAD

FORM A
PUBLIG ANNOUNCEMENT
iUrder Regulation & of the Insolvency and Bankruptcy Board of india
{insolvency Resolufion Process for Corparaie Parsons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF BELLAGID PROJECTS PRIVATE LIMITED
RELEVANT PARTICULARS

1. |Name of corporate debbor BELLAGIOPROJECTS PRIVATE LIMITED

. | Dete of Incorparation of Corporate Deblor | 3ed May, 2013

2
3. |Authorly undar which comporabe dieblor 15| Regisirarof Companias, Kolkala
incorporated | regstaned |

4, |Corporate |denfity Mo, § Limited Liability) LT 02WB2013PTC192380
Identification Mo, of carporate debitor

5. [Address of the registered office and 136, RajarhatMain Road, Kolkala-T00157
peincipal office (fany) of corparate deblor |
6. |Insahvency commencament date in respect 25th February, 2022
| |of corporate debtor
1. |Eslimatad dale of dasure ol insolvency 23md August, 2022
resolution process :
8. [Wame and registraticn number of ihe Yogesh Gupla
insolvency professional actng &s interim IBBUIRPA-O0/IP-PO0249/2017-1810650
rasalulian professional
4. |Address and e-mail of the interim resolulion| 5 Jaykishan, Charlered Accouniants, 12 Fo Ghi|
professional, s registered withthe Board  |Minkh Sarani, 2nd floor, Suite 2D & 2E, Kolkata
TO007 1, yogeshguptadl@redifimail.com

10.|Address and e-mail to be used fonS Jaykishan, Chartered Accountants, 12 Ho Chi
comespondence wilh the infesim resalution Minh Sarani, 2nd flioor, Suite 2D & 2E, Kolkata
professional 700071, bellagio.cirp@gmail.com

11| Last dale for submission of daims [1ithMarch, 2022
12 | Classas of creditors, § any, under clause (b NotL Applicable as per informaton available with
of subrsachion (BA) of sacion 21, ascertaned) RP

by the inferim resciution professionsl

13| Names of insohvancy Professonals idenfified o/ Not Applicable as per information available with
act a5 Authorised Representative of creditors in IRP

& clags (Three names for each dass)

14.| (2] Relevant Foems and
(] Delails of authorzed reprasantalivas are
availabbe at:

Wb link: hitpsiwww.ibbi govinhome/downingds

Motice is hereby given that the Mational Company Law Tribunal, Ko¥atz Bench has ordered the
commencement of 3 corporate insalvency resolulion process of the Bellagio Projects Private
Limited an 25th February, 2022,

The crediors of Bellagio Projects Private Limited. are hereby calied upon b submit thesr claims
wilh prool on or belore 11th March, 2022 ta the mksnm reselubon professmnal al the address
mentioned agalnstentry MNo. 10

The financial crediors shall submit their claims with proof by elecironic means only, Al ofher
eredibors may submit the claims with proodin person, by post or by electranic maarns,

Alinancal creditor Balonging o a class, a5 listed against he anlry Ma, 12, shall indicabe its chaica
of aulhornizad reprasantative from among The thres insohency profeszionals listed against enlry
Mo, 13 1o act a5 authonsed representative of the class [specify class] in Form CA, - this dause is
nof apolicable gt present,

Submission of false or misleading proofs of claim shall attract penalties.

Wame and Sigrature of Inlerim Resolution Prafessional
Yogesh Gupla
Interim Resaldion Professional

Drate 26t Felruany, 2022
Place ; Kolkata

New Delhi

FORM A
PUBLIC ANNOUNCEMENT

fLinaier Heguahan B af he Medlvency and Bankraoicy foard of imla
[irsivancy Aesaldian Process o Covpans Persons| Aeqasancos, 2006

FOR THE ATTENTION OF THE CREDITORS OF
STELLAR INVESTMENTS LIMITED

RELEVANT PARTICULARS
: Sellar Irvestments Lirmgaed
108 1560

| Mama of corporate dabior
Date of incomporation of comporale
[al-ler
-.ﬂ.-.rﬂlnriry-.lndw wihich corponie
| debior is incorporated [ registered
Comparahe [dentity Mo, [ Limited
Liabaity Identification Mo, of
+ Address of the registeres offica Ragisterad Ollice: 181:21-132, Jain Bhawan Faiz Aoad,
and principal offica (it ary) of WEA Karol Bagh, Mew Dalhi - 110005
__ | COrporee debion
A |I'I$I'|F-'|3r-d:!|' commencament g
___in respect of corporata debior
. Estmated date of closure of
Inscivency resciution process
Mame and negstraiion mamber of
tha insohancy professional acting
a5 irkarm rassiution prodessicnal
. fdgress and s-mail of the interim
rezolusion professonal, as
registered with fha Boand
. Aadress and e-mail o be vsad for
cormaspondence with tha inerim
resoluton professonal

| Ragistrar of Companies, Delh

| UE71200L1580PLCT07SE

| 24,02 2022 [Crder wars reconed v grmail cated
[EE02202 = .
23.08.2022 Le. 130 days from Insohmency
. Commencament Dete
fobd Mazem Khan
Feq. Mo, IBEYIPA-DOETP-NOD0TE201 7-181 0207

Acddress: MK & Aszociabes, Company Secretanes,
G4, Ground Floor Wast Patel Magar, Deth-1 10008
Emalt nazimEmnkassociabas.com
MMK & Assocates. Company Secnateries, G-41,
Ground Floor Weaest Patel Magar, Dedhi-110008
E-mail id: nasmimrmnkassocsss oo,
cirpsiellarinvestmenisogmal.com
| Last date for submission of claems | 10032022
12, Classas of creditors, it any, under | Mo Class of Credilans could be ascenained o this siage,
clausa (b of sub-section (54 ol
saction 21, ascartained by tha
| imterim rasobtion professional |
. Mamas of insohancy Professionals | Mo Class of Creditors coud be ascartained af this staga
idenlifiad b act as Authonised accordingly no Authonized Bepresentaiive is proposed
Aeprasentativa of credtors in a
. class (Thrae names for each cass) |
14, (8] Relevant Forms and
b} Datgels. of auhonzed
regresantalives ane avallable at;

Meatice is Bareby given sl the Matonal Company Law Tribunal, New Delb, Bench-\ bhas
ordarad the commencement of a Corporate Insohency Resolution Process of the Stallar
Imnvestrments Limited on 24.02.2022.

The Cradiors of Stellar vestmients Limitad are heraby cadled upon (o submit thair
claime with proof on or befora 10.03.2022 o the Interim Resaolution Professionsl at the
address mentionesd against entry No, 10,

Tha Financial Craditors shall subsmit thair claims with proot by elactronic meaans onby, All
other Creditors may submit the claims with proof in person, by post or by electronic
IMEAns,

4 Financial Creditor belonging to a class, as ksted agamst the andry Mo, 12, shall indicate
itz chalce of Authorsed Representative from ameong the thres Insolvency Professionsls
listed agairest entry Mo 1310 act a5 Auiborised Bepresentatnng of the class i Form Ga
Submission of falee or misleading proods of claim shall attract penalties.

|2JWEB LINK: https:/ibbi govinhorme/downioads
b} Mot Appicabie in view of Colimn 13

Sd-

Mohd Mazim Khan

Imtenm Resolution Professional

IP Heqd Mo BB Pa-(02aP-NO0TE 201 F- 1810207
Crate: 25-02-2022
Place: Mew Delhi
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(Summons to defendants under Section 19(3) of the Recovery of Debts due to Banks an
Financial Institutions Act, 1993 read with Rule 12 and 13 of the Debts Recovery Tribuna

Original Application No: 425 of 2021

1. M/s Agarwal & Associates, a sole proprietorship firm having its place of business
at Flat No. B-21, 22, RDC Raj Nagar, Ghaziabad, Noida, District Ghaziabad
through its proprietor Smt. Amita Agarwal.

2. Smt. Amita Agarwal W/o Sri Rajeev Kumar Agrawal, R/o House No. 24/1, Shastr
Nagar Meerut, District Meerut.

In the above noted application, you are required to file reply in the Paper Book formin
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B THE DEBTS RECOVERY TRIBUNAL e e et
3 I EEI 02642 9818294343
600/1 University Road near Hanuman Setu Mandir Lucknow 226007 U.P. . TR e e herees
EIERT q‘mﬁ?ﬁ (Area of Jurisdiction, Part of Uttar Pradesh)
Summons for filing Reply & Appearance by Publication 2 A TdER 23850 AP
a; qrel W Fﬁé. 0A NO. 425/2021 6 SEEZN 05222 7042566881

Date: 22.1 2.202(1{
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page no. 19 bearing heading 'Conversion Price and

o)

price determined as per the valuation report, has

This corrigendum shall form an integral part

on the website of MNational Securities D

www.bseindia.com, respectively.

Date: 26" February, 2022
Place: Gurugram, Haryana

("the Company") scheduled to be held on Saturday, 5" March, 2022 at 4.00 p.m.
(.S.T.) through Video Conferencing/ Other Audio-Visual Means ("VC/OAVM").
We wish to inform our shareholders, vide this Corrigendum, to read the point no. X at

Statement of the said EGM Notice with following amendments:

a) the paragraph 3 shall be replaced with the following paragraph:
“Further, pursuant to Clause 10 (c) of the Articles of Association of the Company,
the price of Equity Shares, arising out of conversion of CCPS, has been arrived at 2.
¥51.88/- (Rupees Fifty-One and Eighty-Eight Faise Only) each as on relevant
date as per the valuation report of Corporate Professionals Valuation 3
Services Private Limited having IBBI Registration Number IBBI/RV-
E/02/2019/106, a registered valuer. The valuation report of the Registered
Valuer shall be available on the website of the Company
https://morepen.com/public/uploads/investor/Morepent21ad41cb75213 . pdf” 5.

Anew paragraph 5shall be added after the existing paragraph 4:

“The price calculated as per Regulation 164(1) of Chapter V of SEBI (lssue of
Capital and Disclosure Requirements) Regulations, 2018, being higher than the

for issuance of Equity Shares arising out of conversion of CCPS into Equity Shares.”
All other contents of the EGM Motice remain unchanged.

also be available at Investor section of the Company's website www.morepen.com,

www.evoting.nsdl.com and on the website of the Stock Exchanges i.e., National
Stock Exchange of India Limited and BSE Limited at www.nseindia.com and

For Morepen Laboratories Limited

four sets along with documents and affidavit (if any) personally or through your dully a;_ SHURSi@T) / HART =T A HuRy a1 IR | eRIER W | Bl BT Dol Bl
authorized agent or legal practitioner in the Tribunal, after serving copy of the same G He—SURB (@) ey s wfr fyaRor I ST e UPR
on the applicant or his counsel/duly authorized agent after publication of the
summons and thereafter to appear before the Tribunal on 03.03.2022 at 10:30 A.M. . - . .
o ; S . . 1. (& @rdr |en 16.12.2021 wafd 1— wufed <. 995, AT v, <. . 2,07,41,871.84/— YHHD
fimg whichthe application shallbe heard and decided in your absence. Reaist X0HEDEF00002837911 Td 3. 2,36,01,259.91 & WU 47.66 I Wex 3T 57| 2,60,00,000 / — 26,00,000/— | (37 <7 HRIS AT
5 _ egistrar, HE02DEF00000004681) @U@ T B | O T ¥ ST BA/SES A B (U A a)S | (PUY BEN | org sadiR §9R
o Debts Recovery Tribunal, Lucknowl | Y R A ool o s | SRR @ e § O @R W 53| we o @) o/ E) | s @ R
2. \ifvrpT S gOR a1 ¥ 9-4e @W%ggﬁwﬁﬂ AR A )
+ FORMULATIONS « SELF HEALTH PRODUCTS 1 7d 2 FaRil: 7E6T A 995, Tefl SR g T Ar) | A CTeTe, N e
. - ST oIS, 78 faeeli—110043 ETdl el Sifrrt & W A 26.02.2022 &
wagt 3. S O gﬁﬁ(g Sﬁivr\_:?wa 7 el # TR
E 4. AT ord 9 PR R
3 U4 4 faR: q6™ 4. 972, Tl & yd- Wed, UREH- I W
SIRTRIT ST, 98 faeci—110043 Hof, SwR- g @ Huf,
5. 3. S AT Wex ST o @ o
RIES LIMITED qat 0% 63 B ATSIN TolH, 79 HuRi 2— wufcd & 60 UG 61
e 110043 ST & Ao 175 o 9T B, S
(CIN: L24231HP1984PLC006028) W . 52 ¥ W; SR S
Regd. Off.: Morepen Village, Nalagarh Road, Near Baddi, Distt. Solan, H.P. - 173 205 %ﬁw\%ﬁ 3 s T feeh o
Corp. office: 2nd Floor, Tower C, DLF Cyber Park, Udyog Vihar-lll, Sector-20, Gurugram, Haryana-122016 Rrerer &1
Tel: +91-1795-266401-03, 244590, +91-124-4892000, Fax: +91-1795-244591 2. (U @ Hea _ 13.09.2021 YA T AN S BARDRT B ®. 2 ®. 2074187184/~  yA@ED
Website: E-miail | t XO0HEEDL00001493212 Tq %.1,95,10,386.17 g o Wufed "R 9\ 4. 1515, 1,80,00,000 / — 18,00,000/— | (JITF TT BRIS AT
ebsite: www.morepen.com, E-mail: investors@@morepen.com H%)E_Tooooooon%) (PUT Th FNIS | R . 738/1515,/E1 &F AU (BUY U IS ($UY IACORE | NG ghIOd BTN
1 ERr) RS og < 88 i T, 243 F W R Al ghER 3R
CORRIGENDUM TO THE NOTICE OF EXTRA-ORDINARY GENERAL MEETING Rl 1245 /85 SR TR BT | g o o ot | et g 1 a0 (o |
- ; : . : PR TR, freeli—110085 oY ww 9 7H) | aRaTare @ & W TR T
This is a corrigendum to the notice of Extra-Ordinary General Meeting dated 3. R dwel 3 o ¥ s B, B TR 26.02.2022
8" February, 2022 ("EGM Notice"), of the members of Morepen Laboratories Limited ;ﬁiy S o > Reelt ¥ Rorq @ TR

qoell—110085

Aremft &
Relevant Date’' of the Explanatory

SUHS

at

been considered as the floor price

of the EGM Notice and shall

epository Limited ("NSDL') 9

frg9q ger k-

1. SUAS! 3R daredl @ A FEiRd Hfaer »id § Aieide diell /Udd ST 61 df ifad fafdr 29.03.2022 39 500 997 & HIaR
T FETAT— YoM vd gl aa, wile FaR 6, 59 YT <TS, IRIel 91, T8 foeil — 110005 # foraenT g 39H Seor@ A T
2| S MR 98 w0 g 2 A &iftm [y @ 9 ura MR s ifder A SU iR I gER SRR AR &l TGl

R PIs Aol < -8l 81|

Hufcr & forg el /wRara (e fafd) @res @ faf SR o difa™ @ od WR 30.03.2022 @ gaie 10.00 99 2 | Afa

UTferpd MBI @ JuRerfd # w@retl S |

. 31T Uity & FRieor @7 ffYr 22.03.2022 I UK 10.00 Fo] W URME 330 g0l & 41 ¥ 7|

4. A # qHrT AR IR MHRAS =, AN e W K0T IS & JIAR AN & Tl Al ol 9l fhar S iR I

Rl B dH TT— SR FIAFART T |

Fofl /3f qAT Fe—SUREGdT /3N BT YagdRT Arfed f&ar orar & & 9 Aiemil & 999 AaRhTd ®U 9 SuRYd I8 3R 9 I8 399

SR T rerel FURT W¥Ied & forg ! & M ok el & [Jerol & AR 98 WRIGRI/ Halsll dl ol Jahd & |

6. SURGAIRN) / Ae—SURGANEN) ®I IRBIURT AfRATTH 2002 & Ted 30 fe=i @ ot &1 9w & Siar & afe ) @ arig
A UBel HUR IO IR BT I fBar S |ebs, Ro7H A%t I8 R 3fad |URT ®I A d Sgdl 3R AW AR, A B
e §, ISP TS AR AN & T IGell Bl ST | IS IYRGBAT AIAHSAH SITHE US HBIS+d DUl flffics &l <3
RIRT BT YA {9l &1 GRRT | Ugel G A8 I PRl ©, Al ™l b &1 ST |

7. e ot & fawga oM iR w@l @1 FeiRa [faer goa # wfe fear = g1 Ffder gua SRk oy difad 3§ Suae ©

8. 3rael HURT Seadd fdgraal &I d=il S | T, wepd ARGRT & Uiy ATaedd AHSl S U RER drell o $I AR
< &1 ol fade gRiera 7 | SfeaRaa Hufr &1 sRferd gea | = =121 9= SI7e |

HURT BT Al ST § 8T © AR, ORI Gl 2 3R I8l Il $8 W & JAER R DI S |

Sd/-

103l 0T 9HIAT ART AT & g8 F0T Are-—T0Y I BRIAoR IRT T8l 2| 3 91 Yoo (I B 8) BT T0FT K0T & §8 B
P THT R DI S |

Sushil Suri
(Chairman & Managing Director)
DIN: 00012028
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